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»121. SHRI 8. A. MURUGANAN.
THAM:
SHRI B. S. BHAURA:

Will the Munister of LABOUR be
;\hnlsed to statae:
Al

(a) whether the Committee of the
National Apex Body appointed to go
int> the cases of lay-off, retrench-
mieltts, closure and apprehended clos-
ures hu submitted itg report; and

{b) i s0, the main recommendations
of the Committee and Gavernment’s
reaction thereto?

t

™HE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes Sir. The National Apex
Body is a bipartite body consisting
of equal number of representatives
of organisations of employers and
workers. It appointed a Compact
Committee of its own as per its
decision dated 10th January, 1976.
It consisted of the following mem-
Ders:we

E-nloy'er; r‘e‘mmum;
1. Shri 1 P. Anand
2 Shri M K. Mohta
8. Shri B. V. Mehta
Waorkers' representatives;
'l. Shr: S. P. Awasthi

(subsequently replaced by Shri
V. R. Hoshing)— (INTUC)

- @ Shri K. G, Srivastava (AITUCQ)
8. Shri Vima)l Mebrotra (HMS)

"Tnis Committee submitted its re-
m to'the mein body on 21-7-1978,

‘!’he recommendations of the
Committee are contained in
mnmmqmmm
tie Apex Body at its heeting
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held on {he 24th July, 1976 accepted
the specific recommendations con-
tained in Chapter II and decided to
discuss the general recommendations
contained in Chapter III at its next
meeting t0 be held on 2ith Sept,
1876. The iecommendations contain-
ed in Chapter II have been circulat-
ed to the concemed authorities for
appropriate action as they may deam
fit and necessiry in the circumstanoes
of each case. Relevant parts of the
report contained in Chapter II are
laid on the Table of the House.
[Placed in Library. See No, LT-11140/
76.1

(As it is 8 lengthy documerit, it 1s
respectfully submitted that it could
not be translated into Hindi-in time.
The Hindi version will be laid sub-
sequently as early as possible)

SMemerandum from An!nlhlnl
and Qigar Weorkers’ Commibites

*124. SHRI A. K GOPALAN: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government have re-
ceived any memorandum from the-
All India Beedi and Cigar Warkers’
Committee, Cannanore in July, 1976;
and

(b) the reaction of Government
thereto?

THE MIN:STER OF LABOUR
(SHR] RAGHUNATHA REDDY): (a)
Yes, Sir.

(b) The provisions of the Beedi and
Cigar Workers (Conditions of Em-
pioyment) Act, 1886 are being imple-
mented by State Governments. Steps
have also been initiated for framing
and finalising the rules under Beedi
Workers' Welfare Fund Act, 1976
which received the assent of Presi-
den¢ of India on 10th April I9%
before the provisions thereot could
be implemented.





